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MOST RESPECTFULLY SUBMITTED:
REPLY TO SEIAA AFFIDAVIT OF 03/02/2026

I, Akhtar Hasan Rizvi, Director of Respondent No. 7,

do hereby solemnly state and submit as under:

ADMISSION OF TECHNICAL DEVIATION

1. The Project Proponent (PP) admits to a
configurational deviation involving a total
Built-Up Area (BUA) of 1,294.62 sq.m only, vis-

a-vis the corresponding area of these two

buildings propsoed in the conceptual plans.

These deviations comprise of:

a. Rehab Building A-2: 8™ Floor BUA of 500.23

sq.m (G+8 constructed against G+7 sanctioned).

b. Sale Building S-1: 9" Floor (Wing A & B) BUA of
794.39 sq.m (Configurational change to 9

floors).

c. The total deviation as stated and confirmed
by the Respondent is on affidavit and can be
verified anytime. The SEIAA has given the
figures in its affidavit based on the figures

presented for the EC Expansion application.

i. The EC of 2012 has approved total BUA of
58741 sq.m and the total BUA constructed so
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far, even including the deviation in layout, is
34335 sq.m., which is 24406 sqg.m less than
what has been sanctioned in EC. The
deviation in building plan has been

sanctioned by the SRA as per DC Rules.

ii. The project is always appraised by SEAC and
SEIAA for the total BUA proposed, and the
environmental impact on the surrounding
that would arise from it. Such pre-appraised
and sanctioned area in the EC of 2012 is
58741 sq.m.

ifli. This extra height on two buildings was added
and constructed after approval from Civil

Aviation Authority.

iv. The modified plan for these extra floors have
been approved by LPA, SRA Mumbai.

V. SRA has given the ‘Occupancy Certificate’ to

these premises before occupation.

vi. MPCB has granted '‘Consent to Operate’ for
these buildings including the extra floors, as
total BUA as approved in the EC of 2012 has

not exceeded.

vii. EMP has been already planned, sanctioned
and provided for the total BUA of 58741 sq.m
and Respondent is still much below that BUA.

NGT 144-2017 Umarshad Kahn Vs Gom Rizvi.R.7 RIZVI PP_REPLY TO SEIAA 03/02/2026 4
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2. It is true and correct that this is deviation in
plan as presented to SEAC-II and SEIAA and as
approved in EC. But this doesn’t increase the
pollution load or has raised any ‘substantial question
related to environment’. These are the top floors
added to the existing buildings under construction.
The Building A-2 is a rehab building and the R-7-PP
doesn’t earn anything out of constructing this

building.

3. Genuine bonafide efforts were made by R-7-
PP by applying for the EC (Expansion) in the year
2018 itself. As per the EIA Notification 2006, the
entire process has to be completed within 105 days.
But even after 7 years, the EC (Expansion) was not

approved.

4. The Respondent states that (R-7-PP)
has NOT:

» exceeded the total BUA as approved in the EC
= exceeded the plinth area
= reduced open area or garden area

= increased the consumption of environmental
resources than what has been approved

= exceeded pollution load (air, water, effluent)

» constructed beyond the period of EC till
22/01/2019. The OC and Lift Permission show
that civil construction was complete within EC
validity period.

NGT 144-2017 Umarshad Kahn Vs Gom Rizvi.R.7 RIZVI PP_REPLY TO SEIAA 03/02/2026 5



5.

1004

PP has also completed construction of

4029.35 sq. mtrs. with valid EC. EC was valid upto
22.01.20109.

6.

The total BUA construction completed on site

is 34,335.79 sq.m) within the area of Environments

Clearance dated 23/01/2012 i.e. (approved gross
built-up area (FSI + Non-FSI) - 58,741.32 sg.m).

Approved building details till 22/01/2019:

Rehab Confiau Configuration |Constructio| Constructed Occupation | Status of
Building "9UlConstructed on|  n Area at site cup o Remarks
ration . . . Certificate date | Building
no. Site (in Sq.mtr.)| (in Sg.mtr.)
No work Work not
Al G+7 j 3823.22 | iarted i started
Lift
completion
Work certificate
A-2 G+7 G+8 434473 | 434473 | 27 Feb 2020 completed dated
PIeeC 1 25.07.2018
and
26.07.2018.
Work
A-3 G+7 G+7 422710 | 422710 5Jun 2017
completed
A4 | G| GHT | 368114 | 368114 | 5uun2017 | NVOrK
completed
A5 | G+ | G | 369960 | 369960 | 110ct2017 | VOrk
completed
AS | G+7 | G| 323002 | 323002 | 5June20t7 | WOk
completed
No work Work not
AT G+7 i 4462.96 started i started
No work
A8 | G+ i 2004.99 | started i Work not
started
No work Work not
A9 G+7 i 403540 | irted i started
No work Work not
A-10 G+7 - 3320.61 started started
S (Sale comLIIf(tation
Building) 1B+G+1Floor OC received of ce rtir:‘icate
(consists |2B+G+ | (Part Podium) 18915.48 | 15153.20 A and B Wing | Part work dated
of A/B,C,| 8 [+2nFloor+ 9t ' ' dated 5 March | completed 16.11.2018
DandE Floor 2020 L
Wing) and
25.01.2019.
Total 34,335.79
NGT 144-2017 Umarshad Kahn Vs Gom Rizvi.R.7 RIZVI PP_REPLY TO SEIAA 03/02/2026 6
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BONA FIDE EFFORTS AND MITIGATING
CIRCUMSTANCES

7. The PP has not acted with negligence or

intent to bypass environmental safeguards:

a. Pending Application: An application for EC
Expansion/Amendment was filed as early as 2018
(Proposal: SIA/MH/MIS/238255/2021) and

remains pending.

b. External Factors: Delays in processing were due
to the pendency of the present NGT matter, the
temporary non-existence of SEAC-1, the COVID-
19 pandemic, and evolving legal jurisprudence

regarding environmental violations.

c. Construction Status: Work at site has stopped
from 2019 after the expiry of the EC and when EC

(Expansion) was not granted.

ENVIRONMENTAL COMPLIANCE

. Infrastructure: Both Sewage Treatment
Plants (STP) and Organic Waste Converters
(OWC) are fully functional on-site.

. Consents: The PP has obtained a valid
Consent to Operate (dated 04.06.2024) for

the constructed portion.
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. EMP: An Environmental Management Plan is
already in place with an estimated capital cost
of Rs. 1,587 Lakh.

8. The Respondent states that therefore it can
be seen that genuinely there is no pollution OR
damage to environment. The project is held-up and
unaccommodated slum dwellers are waiting for over
7 years for their better homes of their dream.
Hon’ble National Green Tribunal will have to think

practically, and differently in this deserving case.

O. In accordance with the principles of
environmental jurisprudence regarding "procedural
violations" where the total sanctioned BUA has not
been exceeded, the following calculation is proposed

for the Hon'ble Tribunal's consideration:

Component | Details / Calculation

A. Cost of Rs. 2.84 Crore (Estimated cost
Deviated for 1,294.62 sq.m)
Construction

B. Standard | 5% of the project cost (Standard
Penalty Rate | for EIA violations)

C. Mitigating |~ EC approved area not

Factor exceeded.

= EIA Notification has BUA
area as threshold.

NGT 144-2017 Umarshad Kahn Vs Gom Rizvi.R.7 RIZVI PP_REPLY TO SEIAA 03/02/2026 8
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= No pollution figures of air,
effluent emissions have
exceeded

= No consumption of
environmental resources
has increased

= The applicant is staying
happily in the SRA building
completed

= Remaining slum dwellers
are suffering as project is
held-up

= STP, OWC all in place and
operative.

D. Applied No penalty should be imposed as
Penalty Rate | there is no violation of EC BUA.
E. Total Warning should be given, with a
Proposed token amount to be utilized for
Penalty the benefit of the EMP within this

project.

This will be subject to EDC that
can be imposed of factually
damage to environment is
identified, determined or
quantified on site.

PRAYER FOR RELIEF

10. In light of the fact that the violation is
procedural and configurational

exceedance of total sanctioned limits, Respondent

No. 7 most respectfully prays that:

NGT 144-2017 Umarshad Kahn Vs Gom Rizvi.R.7 RIZVI PP_REPLY TO SEIAA 03/02/2026
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This Hon'ble Tribunal may be pleased to
regularize the technical deviation by imposing a
civil penalty in line with the principle of

proportionality.

Given the construction cost of the deviated area
is approximately Rs. 2.84 Crore, the PP
proposes a nominal penalty of 1% of Rs.2.84

lakhs, similar to SC Order enclosed.

C. The PP undertakes to utilize this amount for the

environmental betterment of the project site
and its surroundings within six months, subject
to certification by SEIAA or MPCB.

D. Upon payment/allocation of such penalty, SEIAA
may be directed to process the pending
Expansion Application on its own merits in a

time-bound manner.

X
/\.B,'
CL f&vi

Date: 23/02/2026 Akhtar Has
Place: Mumbai Responde 0.7
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VERIFICATION

I Akhtar Hasan Rizvi aged about 75 years, working
as Director with Respondent No.7, do hereby verify
that the contents of paras above are believed to be
true and correct; and that I have not suppressed any

material fact.

Date: 23/02/2026 P
Place: Mumbai DEPONERNE |
S
BEFO& E
.)//
RANJEETS

) NOTARY, SANTACRU?( )

\ MIMBAI MAHAR ASHTRA
)' 3 (GO T _QE LWL
Gp. s!ﬁ.ni(?;.,.mo RANJEET SIMGH (Notary Govl, of!nma}‘
\ i-ﬁ “F‘t FReQ'StO r\\’ Q/\:" ‘I
Dated 'Z 3 FEB 2026
.-—-"*-_h'—-..._"',‘:-
OTARN
e il \
aneeer sinen [/ e \
N £ of o" \ E‘Ae 7 \ 2
A:i"-h:"l: h”" ir‘} Fﬁ\ " f\ﬂlf Uu ‘\ flﬁ / " ,?'\t
WU s s, b - ey
Rep-d Nu. 3136 /) W\ I8\ Ext; 5 /,f )
Exp. 20/10/2026 2% " A i
NOTA TARIAL :;{JF@/}//
e B
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SLUM REHABILITATION AUTHORITY
No.: SRA/ENG/3116/HE/PL/AP

Date:
To, 27 FEB 20201
Architect, c
Siut. Locen Cliuri, 27 FEB 2020

M/s. ESSAAR GROUP
B/105,106, Shivam Square,
Sahar Road, Andheri ( E)
Mumbai-400 069.

Sub. : Amended plans cum Full occupation to the Rehab building no. A2
in the Slum Rehabilitation Scheme on the land bearing CTS Nos. CTS No.
6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4,
6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427 /1 to 16, 6429-A,
6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377, 7379,
7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394, 7394/1 to 6,
7396, 7396/1 to 6, 7400, 7400 (pt.), 7402, 7402/1 to 17, 7403-A,
7403A/1 to 47, ,7403B, 7403D , 7403D/1-20, 7408,7408/1 to 6,
7437,7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14, 7441,7441/1-14,
7448, 7448/1-17, 7451, 7451/1 to 11, 7395, 7446A, 7446A/1-6, 7446B,
7447, 6425A, 6425A/1-9, 6425B, 6425B/1-6, 7449, 7449/1-4, 7450,
7450/1-12, 6421, 6421/1-20, 6428(pt.), 7364, 7383, 7383/1-3, 7384,
7401, 7401/1-16, 7403-A/48, 7404, 7405, 7406, 7407, 7409, 74/1-10,
7412, 7412/1-2, 7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430, 7430/ 1-
9, 7431A-2  -10, 7431B, 7432, 7432/1-5, 7433, 7433/1-10, 7455,
7436, 7436/1-6, 7442(pt.), 7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6,
7454, 7454/1-6, 7455, 7455/1-8, 7456, 7456/1-13, 7457, 7458, 7458/ 1-
11, 7459 & 7459/1-29 of Village KoleKalyan, Kalina, Santacruz (East)
for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS (Prop) & (3) Sahyadri
CHS (Prop).

Ref.: IOD issued under number SRA/ENG/3116/HE/PL/AP

Sir,

The development work of the Rehab building no. A2 on the land
bearing CTS No. 6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B,
6424-B/1 to 4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427,
6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-A/1
to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3,
7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (Pt.), 7402, 7402/1 to 17,
7403-A, 7403-A/1 to 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/1 to
6, 7437, 7437/1 to 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441, 7441/1
to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 11& 7395, 7446A, 7446A/1-6,
7446B, 6425A, 6425A/1-9, 6425B, 6425B/1-6, 7449, 7449/1-4, 7450,
7450/1-12, 6421, 6421/1-20, 6428(Pt), 7364, 7383, 7383/1-3, 7384, 7401,
7401/1-16, 7403-A/48, 7404, 7405, 7406 , 7407, 7409, 7409/1 -10, 7412,
7412/1-2, 7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430, 7430/1-9,

7431A/2-10, 7431-B, 7432, 7432/1-5, 7433, 7433/1-10, 7435, 7436,
7436/1-6, 7442 (pt), 7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6, 7454,
7454/1-6, 7455, 7455/1-8, 7456, 7456/1-13, 7457, 7458, 7458/1-11, 7459
& 7459/1-29 of Village Kolekalyan, Kalina Santacruz (East). In H/East ward,

T.C

Administrative Bullding, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051.
Tel.: 2656 5800, 2659 0405 / 1879, Fax : 022-2659 0457, Email: info@sra.gov.in ‘3%
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completed under supervision of slum Leena churi. Architect (LicenseNo.
CA/2005/35538) structural Engineer, Shri R.D. Magdum, License No.
STR/M-14) and site supervision Shri Shaikh Irfan Ahmed License No
S/574/88-1 may be occupied on the following conditions.

1. That the occupation is grantéd to 107 nos. of Rehab Residential
tenements + 2 nos. of Rehab Residential cum commercial tenements
+1Balwadi +Welfare Center + 1 Society office of Rehab building no. A2
Comprising of stilt (pt) + G (pt) + 8.

2. That the certificate under section 270-Aof BMC Act shall be obtained
from A.E.(W.W.)’H/E” ward of MCGM,

3. That all the balance conditions of LOI/IOA shall be complied with before
requesting BCC.

A set of certified completion Plans is returned herewith please.

Yours Faithfully

; /'
el .
Executive Engineer
Slum Rehabilitation Authority

Copy to :- For information please.

1. Developer M/s. Rizvi Estates & Hotels Pvt. LTd.
Assist.Mun. Commissioner , H/E. ward of MCGM
A.EW.W. (H/E) ward of MCGM

AA. & C (H.E.) Ward of MCGM

I.T. Section (SRA),

W, & B8 B

ﬂnﬁ.v v

Executive Engineer
Slum Rehabilitation Authority

T.C

Bps)
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DETAILS OF THE LIFT

(1) Make of lift: M/s. Eskay Elevators (India) (2) Capacity of lit: 544 Kg./ 8 Persons
Pvt. Ltd. (4) Speed of lift: 1.0000 m/s (V/s)

(3) Horse Power of Motor:3.20 KW (6) No. of Stop: Floors G+8, stops 9, Landing 9.

(5) Type of Drive: A.C. Gearless Motor (Auto) 2 5_07_ 20 1 8 8 - 3 5 . 03 P M

Slgnature valld
Digital od by
Vikas wﬁ;dhod
Date:24-07-2018 4:15:32 PM

faga Frdeas @grea JHqas
Electrical Inspector(LIft) Mumbal

Signature valld

Digi{al ed l?'

Suh gg \chandra Bagde
Date:25-07-2018 8:35:03 PM

g faga files
Chlef Electrical Inspecig

Conditlons:-

R. ltwill be the responsibility of tho Owncer to give the Malntenance of the LIft to the Reglstered IIft Contractor.

3, Owner and the Lift Contractor are fully responsible to keep the llft In safe working condition.

oI Y g
S -mm:; ‘
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9. Change of name of the Owner or Society shall be communicated to this office to mocdify the licence accordingly § g

|uupmi|-mwl;nm‘u'u.pmm
S AR e oA e

=1y g« el BIEEa aug SETET @10 AT E e

To be displayed In the lIft car duly framed
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DETAILS OF THE LIFT

(1) Make of lift: M/s. Eskay Elevators (India) (2) Capacity of lift: 544 Kg./ 8 Persons %

Pvt. Ltd. (4) Speed of lift; 1.0000 m/s (V/s) »
(3) Horse Power of Motor:3.20 KW (6) No. of Stop: Floors G+8, stops 9, Landing 9.

(5) Type of Drive: A.C. Gearless Motor {Auto)
26-07-2018 4:46:35 P

Signature valid

Digitall ed by
Suhas™ \chandra Bagde

Date:26-07-2018 4:46:35 PM

Signature valld

Diglia) gd by

Vikas' athod
Date:26-07-2018 3:14:03 PM

frga s @gTew LEE]
Electrical Inspector(Lift) Mumbali

#e faga fllears
Chlet Electrlcal Inspectg

Conditions:-

9. Change of name of the Owner or Society shall be communicated to this office to maodify the licence accordingly.

Q. It will be the responsibliity of the Owner to give the Maintenance of the Lift to the Registered lift Contractor.
3. Owner ‘and the Llfttéon‘tr‘actor are fully responsible to k_eeplthe‘*uft'

’)'ll e e e T T e
|)m|u||\,1-|(v‘;4rll\.lnumlll

in safe worklng conditlon. .

ﬁ'ﬁqﬁﬂ:ﬂ Srfl;sﬂﬁ’ra“tﬁﬁ TR SETGTEL 10l S Gﬂ%
To be displayed in the lift car duly framed
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A O B
SLUM REHABILITATION AUTHORITY

No. SR_A/ENG/3023/HE/PL/A;
Date:r-'s JUN 20171
To, 05 JUNE 2017

Architect,

Smt. LeenaChuri,

of M/s. Essaar “:roup,
B-105,106, Shivam Square,
Sahar Road, An-‘iheri (East),
Mumbai 400 069.

Sub: Part Occupation of Rehab building A-3 in the Slum
Rehabilitation Scheme on the land bearing CTS Nos. 6422,
6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to
16, 6:29-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-
A/1to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382,
7382/1 to 3, 7394, 7394/ 1to 6, 7396, 7396/1 to 6, 7400, 7401
(Pt.), 7402, 7402/1 to 17, 7403-A, 7403-A/1 to 47, 7403-B,
7403-2, 7403-D/1 to 20, 7408, 7408/1 to 6, 7437, 7437/1 to
53, 7458, 7438/1 to 7, 7440, 7440/ 1 to 14, 7441, 7441/1 to 14,
7448, 7443/1 to 17, 7451, 7451/1 to 11,7395, 7446A,7446A/ 1-
0, 7446B, 6425A, 6425A/1-9, 64258, 6425B/1-6, 7449,7449/1-
4, 7450, 7450/1-12 of Village KoleKalyan, Kalina, Santacruz
(East) for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop; %(3) Sahyadri CHS (Prop).

Ref: 10D issued under number SRA/ENG/3023/HE/PL/AP

Sir,

The devel»nment work of Rehab building no. A-3 on the land bearing
CTS 6422, 6420/1 tc 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/ 1 to
4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to 16, 6429-
A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377,
7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394,
7394/1to 6, 7526, 7396/1 to 6, 7400, 7401 (Pt.), 7402, 7402/1 to 17,
7403-A, 7403-7./1 to 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/1
to 6, 7437, 7427/ 1 0 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441,
7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 11,7395,



7446A,7446A/1-6, T7446B, 6425A, 6425A/1-9, ©:25B, 6425B/1-6,
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7449,7449/1-4, 7450, 7450/1-12 of Village KoleKalyan, Kalina,
Santacruz (East) for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop)&(3) Sahyadri CHS (Prop) is completed under supervision of Architect
Smt. Leena Churi of M/s Essaar Group, (License No.CA/2005/35538),
Structural Engineer, Shri Arif Rupalwala of M/s R.F.Consultants (License
u/no STR/R-64) and Site Supervisor, Shri. Shaikh Irfu:: Ahmed License No
S/574/S8-1 may be occupied on the following conditions.
3

1.

A set of Certified Completion Plans is returned herewith piease.

T TSRS T T T T e > “‘V-d

That the occupation is granted to 98 nos. of Rehab Residential
tenements from 1st floor to 7% floor of Rehalb building no. A-3
comprising of G + 7.

That the certificate under section 270—A of 3MC Act shall be
obtained from A.E. (W.W.) “H/E” Ward of MCGM. |

That all the balance conditions of LOI/IOA shall be complied with
before requesting BCC.

That the NOC from A.A & C shall be obtained oefore asking full
OCC.

That the completion certificate for the SWD work shall be obtained
from Dy. Ch. Eng.(SWD) before asking for full OCC.

That vou shall submit the Completion certificate from Dy.Ch.E.
(S.P)(P & D) before asking for full OCC.

That you shall submit the Final NOC for Mechanical Ventilation from
E.E.(Mech) before asking for full OCC.

That you shall submit the completion certificate from the consultant
for the installation of rain water harvesting systcia before asking for
full OCC.

Yours fuithfully,

-~

Qe

Executive Engineer-1V
Shuri Rehzoilitation Authority




Copy to: For information please,

9‘:“9’!‘3&‘

Developer M/s. Rizvi Estates and Hotels Pvt. Ltd,,
Assist. Mun. Commissioner, ‘H/E’ Ward of MCGM,
A.E. W.W. (P/N) Ward of MCGM,

A.A.& C. (P/N} Ward of MCGM,

I.T. Section (SRA),

Executive En g r‘—ﬁ\l
Slum Rehabilitation Authority

T.C

Bps
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ELUM REHABILITATION AUTHORITY )
No. SRA/ENG/3104/HE/PL/AP

Date’ § JUN 2017
To, 05 JUNE 2017

Architect,

Smt. Leena Churi

of M/s. Essaar Group,
B-105,106, Shiam Square,
Sahar Road, Anriheri (East),
Mumbai 400 OC *.

Sub: Part Occupation of Rehab building A-4 in the Slum
Rehabilitation Scheme on the land bearing CTS Nos. 6422,
6422/ 1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 64 1-C, 8424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to
16, 6-2G-4, 5429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-
A/l to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382,
7382/% to 3, 7394, 7394/1w 6, 7396, 7396/1 to 6, 7400, 7401
(Pt.), 7402, 7402/1 to 17, 7403-A, 7403-A/1 to 47, 7403-B,
7403-D, 7403-D/1 to 20, 7408, 7408/1 to 6, 7437, 7437/1 tc
93, 7423, 7438/1 to 7, 7440, 7440/1 to 14, 7441, 7441/1 to 14,
7448, 7442 /1 to 17, 7451, 7451/1 to 11,7395, 7446A,7446A/ 1-
6, 7458, C425A, 6425A/1-9, 6425B, 6425B/1-6, 7449,7449/1-
4, 7450. 7450/1-12 of Village KoleKalyan, Kalina, Santacruz
(East) for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop)3(3) Sahyadri CHS (Prop).

Ref: 10D issu: © under number SRA/ENG/3104/HE/PL/AP
Sir,

The development work of Rehab building no. A-4 on the land bearing
CTS 6422, 6427 /1 to 31, 6423, 5423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 6424-C, 642 -C/1 r0 3, 6426, 6426/1 to 17, 6427, 6427/1 to 16, 6429-
A, 6429-A/1 tc i1, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377,
7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394,
7394/1to 6, 7396, 7396/1 to 6, 7400, 7401 (Pt.), 7402, 7402/1 to 17,
7403-A, 7403-A/1 to 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/ ]
to 6, 7437, 7457 '1 10 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441,
7441/1 to 14  Ta470 744871 to 17, 7451, 7451/1 to 11,7395,
7440A,7446A ) -° SA62, D420A, H425A/1-9, 6425B, 6425B/1-6,
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7449,7449/1-4, 7450, 7450/1-12 of Village KoleKalyan, Kalina,
Santacruz (East) for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop)&(3) Sahyadri CHS (Prop) is completed under supervision of Architect
Smt. Leena Churi of M/s Essaar Group, (License No.CA/2005/35538),
Structural Engineer, Shri Arif Rupalwala of M/s R.I".Consultants (License
u/no STR/R-64) and Site Supervisor, Shri. Shaikh Irfa:: Ahmed License No
S/574 /SS-I may be occupied on the following conditions.

1y That the occupation is granted for 84 nos. of Rehab Residential
tenements from 15t floor to 7t floor of Rehab building no. A-4
comprising of G + 7.

2. That the certificate under section 270-A of 32MC Act shall be
obtained from A.E. (W.W.) “H/E” Ward of MCGM.

3 That all the balance conditions of LOI/IOA shall be complied with
before requesting BCC.

4, That the NOC from A.A & C shall be obtained before asking full
OCcC.

3 That the completion certificate for the SWD work shall be obtained
from Dy. Ch. Eng.(SWD) before asking for full OCC.

6. That you shall submit the Completion certificate from Dy.Ch.E
(S.P)(P & D) before asking for full OCC.

T That you shall submit the Final NOC for Mechanical Ventilation from
E.E.(Mech) before asking for full OCC.

8. That you shall submit the completion certificate .rom the consultant
for the installation of rain water harvesting systc.n before asking for
full OCC.

A set of Certified Completion Plans is returned herewith please.

Yours faithfully,

o
Executive Engineer-1V
Slum Renebilitation Authority

T —— Y VT R
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1

Copy to: For information please,

Developer M/s. Rizvi Estates and Hotels Pvt. Ltd,,

A.
. 2. Assist. Mun. Commissioner, ‘H/E’ Ward of MCGM,
3. AE.W.W.(P/N) Ward of MCGM,
4, A.A.& C. (P/N) Ward of MCGM,
5. I.T. Section (SRA),

NN A
RAOSDLgTs
Executive Engineer-1V
Slum Rehabilitation Authority

T.C

s
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5L REHABILITATION AUTHORITY

No. SRA/ENG/2929/HE/PL/AP

Pate: g JUN 2011
o, 05 JUNE 2017

Architcct,

Smt. LeenaChuii,

of M/s. Essaar 3rcup,

B- 105,106, Shivam Square,
Sahar Road, Andheri (East),
Mumbai 400 069.

Sub: Part Occupation of Rehab building A-6 in the Slum
Rehaiilitation Scheme on the land bearing CTS Nos. 6422,
64221 to 21, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to
16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-
A/l to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382,
73821 to 3, 7394, 7394/ 1to 6, 7396, 7396/1 to 6, 7400, 7401
(Pt.), 7402, 7402/1 to 17, 7403-A, 7403-A/1 to 47, 74083-B,
7403-2, 7403-D/1 to 20, 7408, 7408/1 to 6, 7437, 7437/1 to
53, 7438, 7438/1 to 7, 7440, 7440/ 1 to 14, 7441, 7441/1 to 14,
7448, 7448/1 to 17, 7451, 7451/1 to 11,7395, 7446A,7446A/ 1-
5, 7446B, 6425A, 6425A/1-9, 6425B, 6425B/1-6, 7449,7449/ 1-
4, 7430, 7450/1-12 of Village KoleKalyan, Kalina, Santacruz
(East: for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop! #(3) Sahyadri CHS (Prop).

Ref: 10D issued under number SRA/ENG/2929/HE/PL/AP
Sir,

The development work of Rehab building no. A-6 on the land bearing
CTS 6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 6424-C, 6424-C/1 to 3, 6426, 6426/ 1 to 17, 6427, 6427/1 to 16, 6429-
A, 6429-A/1 t~ 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377,
7279, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394,
7394 /1to 6, 71¢6 T396/1 to 6, 7400, 7401 (Pt.), 7402, 7402/1 to 17,
7403-A, 7403-A/ 1 t0 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408, 1
to 6, 7437, 7437/1 to 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441,
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7446A,7446A/1-6, 7446B, 6425A, 6425A/1-Y, €-125B, 6425B/1-6,
7449,7449/1-4, 7450, 7450/1-12 of Village EcieKalyan, Kalina,
Santacruz (East) for (1) New Kalina CHS Ltd., (2) iwahatma Phule CHS
(Prop)&(3) Sahyadri CHS (Prop) is completed under supervision of Architect
Smt. Leena Churi of M/s Essaar Group, (License No.CA/2005/35538),
Structural Engineer, Shri Arif Rupalwala of M/s R.F.Consultants (License
u/no STR/R-64) and Site Supervisor, Shri. Shaikl: !rfa.; Ahmed License No
S/574/SS-1 may be occupied on the fqllowing conditior. s.

1. That the occupation is granted to 9 tenements per floor of Rehab
building A6 from 1st floor to 7th floor as marked on the plan annexed
L.e. for 63 nos. of Rehab Residential tenements from 1st floor to 7th
floor of Rehab building no. A-6 comprising of G + 7.

2, That the certificate under section 270-A of 3MC Act shall be
obtained from A.E. (W.W.) “H/E” Ward of MCGM.

3 That all the balance conditions of LOI/IOA shall be complied with
before requesting BCC.

a4 That the NOC from A.A & C shall be obtained before asking full
OCcC.

5, That you shall submit the Completion certificate from Dy.Ch.E.
(S.P)(P & D) before asking for full OCC.

6. That the extra water and sewerage charges si.all be paid to A.E.
W.W. before asking for full OCC.

A set of Certified Completion Plans is returned herewith please.

Yours aithfully,

_gd

Execcutive Engineer-1V
Slum Rek.:bilitation Authority

N I

_— 4
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Copy to: For information please,

Developer M/s. Rizvi Estates and Hotels Pvt. Ltd.,
Assist. Mun. Commissioner, ‘H/E’ Ward of MCGM,
A.E. W.W. (P/N) Ward of MCGM,

A.A.& C. (P/N) Ward of MCGM,

I.T. Section (SRA),

Ll ol

AAKRNAL

RL{’L? — X 6)\¥
Executive Engineer 1V

Slum Rehabilitation Authority

T.C

Bps)
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SLUM REHABILITATION AUTHORITY

e M

No. SRA/ENG/2777 /HE/PL/AP
Date;

1 1 0CT 207
e 11 OCT 2017

Smt. Leena Churi,

of M/s. Essaar Group,
B-105,106, Shivam Square,
Sahar Road, Andheri (East),
Mumbai 400 069.

| Sub: Part Occupation of Rehab building A-5 in the Slum

| Rehabilitation Scheme on the land bearing CTS Nos. 6422,

‘ 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to
16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-
A/1 to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382,
7382/1 to 3, 7394, 7394/1to 6, 7396, 7396/1 to 6, 7400, 7401
(Pt.), 7402, 7402/1 to 17, 7403-A, 7403-A/1 to 47, 7403-B,
7403-D, 7403-D/1 to 20, 7408, 7408/1 to 6, 7437, 7437/1 to
53, 7438, 7438/1 to 7, 7440, 7440/ 1 to 14, 7441, 7441/1 to 14,
7448, 7448/1 to 17, 7451, 7451/1 to 11,7395, 7446A,7446A/ 1-
6, 7446B, 6425A, 6425A/1-9, 6425B, 6425B/1-6, 7449,7449/1-
4, 7450, 7450/1-12 of Village KoleKalyan, Kalina, Santacruz
(East) for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop)&(3) Sahyadri CHS (Prop).

Ref: 10D issued under number SRA/ENG/2777/HE/PL/AP
Sir,

The development work of Rchab building no. A-5 on the land bearing

CTS 6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to
4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to 16, 6429-
A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to 16, 7377,
7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to 3, 7394,
7394/1to 6, 7396, 7396/1 to 6, 7400, 7401 (Pt.), 7402, 7402/1 to 17,
7403-A, 7403-A/1 to 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/1
to 6, 7437, 7437/1 to 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441,
7441/1 to 14, 7448, 7448/1 to 17, 7451, 7451/1 to 11,7395,
7446A,7446A/1-6, 7446B, 06425A, 6425A/1-9, 64258, 6425B/1-6,
T.C 7449,7449/1-4, 7450, 7450/1-12 of Village KoleKalyan, Kalina,

Bps)

Administrative Building, Prof. Anant, Kanekar Mar i
: ) A i g, Bandra (East), Mumbai - 400 051.
Tel. : 2656 5800, 2659 0405 / 1879, Fax : 022-2659 0457, E-mail info@sra.gov.in
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Santacruz (East) for (1) New Kalina CHS Ltd., (2) Mahatma Phule CHS
(Prop)8s(3) Sahyadri CHS (Prop) is completed under supervision of Architect
Smt. Leena Churi of M/s Essaar Group, (License No.CA/2005/35538),
Structural Engineer, Shri Arif Rupalwala of M/s R.F.Consultants (License
u/no STR/R-64) and Site Supervisor, Shri. Shaikh Irfan Ahmed License No
S/574/SS-1 may be occupied on the following conditions.

ik That the occupation is granted for 84 nos. of Rehab Residential
tenements from 1st floor to 7t floor of Rehab building no. A-5

comprising of G + 7.

2 That the certificate under section 270-A of BMC Act shall be
obtained from A.E, (W.W.) “H/E” Ward of MCGM.

3, That all the balance conditions of LOI/IOA shall be complied with
before requesting BCC.

A set of Certified Completion Plans is returned herewith please.

Yours faithfully,

a
_5
Executive Engineer-IV
Slum Rehabilitation Authority

Copy to: For information please,

"".‘09".“.&

Developer M/s. Rizvi Estates and Hotels Pvt. Ltd.,
Assist. Mun. Commissioner, ‘H/E’ Ward of MCGM,
AE. WW. (H/E) Ward of MCGM,
A.A.& C. (H/E) Ward of MCGM,
0. LT. Section (SRA),
\ \___
RAN SO

Executive Engineer-IV
Slum Rehabilitation Authority

T.C

Bps
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SLUM REHABILITATION AUTHORITY

No. SRA/ENG/3242/HE/PL/AP

Patet 'S MAR 2020
hehitest 05 MARCH 2020

Smt. Leena Churi,

of M/s. Essaar Group,
B-105,106, Shivam Square,
Sahar Road, Andheri (East),
Mumbai 400 069.

Sub: Part Occupation permission to the 9t floor of Wing A & B of Sale
Building no. S-1 in the S.R. Scheme on the land bearing CTS No.
6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1
to 4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427, 6427/1 to
16, 6429-A, 6429-A/1to 11, 7370, 7374, 7375, 7376-A, 7376-A/1 to
16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to
3, 7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7400 (pt.), 7402,
7402/1 to 17, 7403-A, 7403A/1 to 47, ,7403B, 7403D , 7403D/1-
20, 7408,7408/1 to 6, 7437,7437/1-53, 7438, 7438/1-7, 7440,
7440/1-14, 7441,7441/1-14, 7448, 7448/1-17, 7451, 7451/1 to 11,
7395, 7446A, 7446A/1-6, 7446B, 7447, 6425A, 6425A/1-9, 6425B,
6425B/1-6, 7449, 7449/1-4, 7450, 7450/1-12, 6421, 6421/1-20,
6428(pt.), 7364, 7383, 7383/1-3, 7384, 7401, 7401/1-16, 7403-
A/48, 7404, 7405, 7406, 7407, 7409, 74/1-10, 7412, 7412/1-2,
7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430, 7430/1-9, 7431A-2-
10, 7431B, 7432, 7432/1-5, 7433, 7433/1-10, 7455, 7436, 7436/ 1-
6, 7442(pt.), 7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6, 7454,
7454/1-6, 7455, 7455/1-8, 7456, 7456/1-13, 7457, 7458, 7458/ 1-
11, 7459 & 7459/1-29 of Village Kolekalyan, Kalina, Santacruz
(East), Mumbai in continuation to the earlier part OCC granted to
Wing A & B of Sale building S1 from 1st to 8th floor issued u/no.
SRA/ENG/3242/HE/PL/AP dated 24.10.2019.

Ref: IOD issued under number SRA/ENG/3242/HE/PL/AP dtd. 20/08/2015
& Amended Plans sanctioned on 15.12.2017 & 09.06.2018.

Sir,

The development work of the Sale Building no. S-1 on the land
bearing CTS No. 6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B,
6424-B/1 to 4, 6424-C, 6424-C/1 to 3, 6426, 6426/1 to 17, 6427,
6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370, 7374, 7375, 7376-A, 7376~
A/1 to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 7382/1 to
3, 7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7400 (pt.), 7402, 7402/1
to 17, 7403-A, 7403A/1 to 47, ,7403B, 7403D , 7403D/1-20, 7408,7408/1
to 6, 7437,7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14, 7441,7441/1-
14, 7448, 7448/1-17, 7451, 7451/1to 11, 7395, 7446A, 7446A/1-6,

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051. r.C
Tel.: 2656 5800, 2659 0405 / 1879, Fax ; 022-2659 0457, Email: info@sra.gov.in 2@&
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7446B, 7447, 6425A, 6425A/1-9, 6425B, 6425B/1-6, 7449, 7449/1-4,
7450, 7450/1-12, 6421, 6421/1-20, 6428(pt.), 7364, 7383, 7383/1-3,
7384, 7401, 7401/1-16, 7403-A/48, 7404, 7405, 7406, 7407, 7409, 74/1-
10, 7412, 7412/1-2, 7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430,
7430/1-9, 7431A-2-10, 7431B, 7432, 7432/1-5, 7433, 7433/1-10, 7455,
7436, 7436/ 1-6, 7442(pt.), 7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6,
7454, 7454 /1-6, 7455, 7455/1-8, 7456, 7456/1-13, 7457, 7458, 7458/1-
11, 7459 & 7459/1-29 of Village Kolekalyan, Kalina, Santacruz (East),
Mumbai in H/East Ward, completed under supervision of Smt. Leena
Churi, Architect (License No.CA/2005/35538), Structural Engineer, M. Arif
Rupalwala of R.F. Consultants, License No. STR/R/64 and Site Supervisor
Shri. Shaikh Irfan Ahmed License No S/574/SS-I may be occupied on the
following conditions.

1. That the occupation is granted to the 9th floor of Wing A & B of the
Sale building no. S1 in continuation to the earlier part OCC granted
to Wing A & B of Sale building S1 from 1st to 8t floor issued u/no.
SRA/ENG/3242/HE/PL/AP dated 24.10.2019.

2. That the certificate under section 270-A of BMC Act shall be
obtained from A.E. (W.W.) “H/E” Ward of MCGM.

3. That all the balance conditions of LOI/IOA shall be complied with
before requesting BCC.

A set of Certified Completion Plans is returned herewith please.

Yours faithfully,

’ Executive‘ Engineer- H/E
Slum Rehabilitation Authority

Copy to: For information please,

Developer M/s. Rizvi Estates and Hotels Pvt. Ltd.,
Assist. Mun. Commissioner, ‘H/E’ Ward of MCGM,
A.E. W.W. (H/E) Ward of MCGM,

A.A.& C. (H/E) Ward of MCGM,

[.T. Section (SRA),

S—”:‘“S*’!o.&\

Executive Engineer-H/E
Slum Rehabilitation Authority

T.C

Bps)
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LICENCE FOR WORKING OF THE LIFT Igusol (idlot )

e O F e 8 O Lol ) ST S————
Hag,digT, oft, §a§ TR, goooyo

IETETHRG AT Ha$ SgTe 13, 9]y ¢ =0T F1a ¥ (3) =T TRYE IR @iefes ard i arefi xrge g
Boye) SETET ATGHATATH TR ATEIR HYR BRI Ul 3.

TETe ST el oI usil g o fowe 7 9 ¥ fafesw, Rerdt geifyer ,, v &, Rdiow
§¥3R, §¥/9 T 39,8%23, N 547, 3w fXST SIS T, WiAHSA (), 9%, 9057,
3, §9€ ST, ¥oooR

SETEATaT a9z e
DETAILS OF THE LIFT

(1) Make of lit: Schindler India Pvt. Ltd. (2) Capacity of lift: 680 Kg./ 10 Persons

(3) Horse Power of Motor:4.60 KW (4) Speed of lift: 1.0000 m/s (V/s) g
(5) Type of Drive: A.C. Gearless Motor (Auto) (8) No. of Stop: Floors B+G+9, stops 11, Landing 11.

16-11-2018 10:58:58 P

Signature valid

Digitally Sigfied by
Vikas Rathod

Date:16-11-2018 7:12:04 PM

faga fllers (@gTe )qa8
Electrical Inspector(LIft) Mumbal

ignature valid

Digitally Sighed by
Suhas hchandra Bagde

Date:16-11-2018 10:58:58 PM

g fagd fias
Chlef Electrical Inspe

Conditions:-
9. Change of name of the Owner or Society shall be communicated to this office to modify the licence according!

. It will be the responsibility of the Owner to give the Maintenance of the Lift to the Registered lift Contractor.

3. Owner and the Lift Contractor are fully responsible to keep the lift in safe working oondition.
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st/ ot R st Ao 1 T ey < e Wit et oS, 11 (),
Hag, di5T, 3fe, a8 IUTR, goooyo

SETETHRS AT {I$ SETe 90, 98Y¢ 2T M ¢ () 21 TRYEIoR Wiehies STei=ar i RTgd TYa
Bejos SETE ATGATATHN STAXI ATER HOR HRUAT Id 3TE.

TETEA e T SITran vt 9 %0 :fode 7 e fafesw, Regrdt geifven ,, ¢ faw, Rrdlgws
¥R, §¥/9 T 39,§¥3, M 3av, % FAT FISHeaml, wiamd (), T8, 9157,
399, §95 ST, BoooR

SETEATHT a9
DETAILS OF THE LIFT

(1) Make of lift: Schindler India Pvt. Ltd. (2) Capacity of lift: 680 Kg./ 10 Persons

(3) Horse Power of Motor:4.60 KW (4) Speed of lift: 10000 mis (Vis)
(5) Type of Drive: A.C. Gearless Motor (Auto) (6) No. of Stop: Floors B+G+9, stops 11, Landing 11.

16-11-2018 10:58:58 PM

Signature valid

Digitally Sified by
Vikas Rathod

Date:16-11-2018 7:07:35 PM

faga e Qg1 s
Electrical Inspector(LIft) Mumbal

ignature valid

Digitally Sighed by
Suhas \chandra Bagde

Date:16-11-2018 10:58:58 PM

q& faga friles
Chlef Electrical Inspech

Conditions:-
9. Change of name of the Owner or Society shall be communicated to this office to modify the licence accordingly &
2. It will be the responsibility of the Owner to give the Maintenance of the Lift to the Registered lift Contractor. s
3. Owner and the Lift Contractor are fully responsible to keep the lift in safe working condition.
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Licence No.: H.fa.f1/34092098/30¢ 81
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foraRT HTeT, m@% ] TgRPBR AT,

AR (), S oooly

SET8T AIB(AvaTH] TR
(31c19mor) LICENCE FOR WORKING OF THE LIFT g1l (otdlot )

sft / a4 sht : Ry s anforgics w {95, Ra e, 95T NS W3IF 99w, , T571(9),
Hag, 751, 3f8d, {as SUTR, goooyo

SETETYR® I a8 SgTe [aH, 984¢ =T 7AW 8 () BT IRGa TR TTe e 1e <] e g &
Dovo) SgTe ATBITATE! TR ATER HOR SRV I ATe.

SEIe el SR gl 4 ¥ fawe 7 9 9 fafes, Rerdft geifen,, € &1, fdigw =
§¥3, §83/9 9 39,§¥33, AP 3a%, i RS drawedmn, GidsRH (), G938, 914,
8, H9¥ ST, goooR

SEESIEIGEE)
DETAILS OF THE LIFT

(1) Make of lift: Schindler India Pvt. Ltd. (2) Capacity of lift: 680 Kg./ 10 Persons

(3) Horse Power of Motor:4,80 KW {4} =pesd ofiin: 1.0000 nus-(Vi5) :
(5) Type of Drive: A.C. Gearless Motor (Auto) (6) No. of Stop: Floors B+G+9, stops 11, Landing 11.

25-01-2019 8:24:45 PM

Signature valid

Digitally SiGihed by
Vikas Rathod

Date:25-01-2019 5:45:38 PM

EEGRENGENCFERDLCE]
Electrical Inspector(Lift) Mumbal

ignature valid

Digitally Sjghed by
Patil ep Arvind

Date:25-01-2019 8:24:45 PM

Conditions:-
9. Change of name of the Owner or Society shall be communicated to this office to modify the licence accordingly

Q. It will be the responsibility of the Owner to give the Maintenance of the Lift to the Registered lift Contractor.

3. Owner and the Lift Contractor are fully responsible to keep the lift in safe working condition.
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LICENCE FOR WORKING OF THE LIFT Igred (ordlet )

(R aif3otomier )

st/ wdsft : Rerd sow anforeiee w i, o A, aieT Nida @ wiaw,, 6, 3as,a7T,
ﬁ%,ﬂﬂﬁm, Yoooyo

TETETIRS I §ds SgTe a4, 194¢ =T M ¢ () =T IR IR Wi Tes 3rci=am i g g
Bove) SETET AT IvATdT ST ATEIR HYR HRUAT Ud 38,

SETEA Sl SRan g 9 %0 fowe 7 2 9w fafes, Rerdt geifven ,, 1 faw, Rdiva =
§833, §8Y/1 T 39,8833, MU §TAR, i XS T S Feamr, WiamR (§), §48, 9157,
¥, 498 ITTR, goooR

SETEATT AUATH
DETAILS OF THE LIFT

(1) Make of lift: Schindler India Pvt. Ltd. (2) Capacity of lift: 680 Kg./ 10 Persons

(3) Horse Power of Motor:4.60 KW (4) Speed of lift: 1.0000 m/s (V/s)
(5) Type of Drive: A.C. Gearless Motor (Auto) (6) No. of Stop: Floors B+G+9, stops 11, Landing 11.

25-01-2019 8:24:45 PM

Signature valid

Digitall ed by
Vikas Rathod

Date:25-01-2019 5:45:38 PM

IEECRRNGEACEER DL CES
Electrical Inspector(LIft) Mumbal

ignature valid
Digitally Siffied by

Patil ep Arvind
Date:25-01-2019 8:24:45 PM

q&= faga fries
Chief Electrical Inspe

Conditions:-
9. Change of name of the Owner or Society shall be communicated to this office to modify the licence accordingly

. It will be the responsibility of the Owner to give the Maintenance of the Lift to the Registered lift Contractor.
3. Owner and the Lift Contractor are fully responsible to keep the lift in safe working condition.

313
Nilllnullnlulllul(l)lllulu|1|l||H||unlNl)rlllullllll"liﬂ)ll\lll(lnnul ulmmmm(]muut|m| rmmm!ummrgltp1'ylwuqplulllnlmmmmmmmmumlulmmmmmmummml
RO L0000 0000 00O R0 0 0 LRSI LR S 0 ) e 0

Nl'ltlulnlll!ultlllllulnliiMlltlnlnlul)mmllulululululn!l
T2y e : s et 99T SgTeTHE B9l STa3dd I
Ta be displayad In the lift car duly framed
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English Translation

Mahatma Phule Nagar S.R.A. Co-operative Housing
Society (Limited)
Reg. No: MUM/S.R.A./E.S.G./(T.C.)/12240/2012
Mahatma Phule Nagar, Behind Kalina Church,
Santacruz (East), Mumbai 400029.

Date: 08-February-2026

To,
Rizvi Builders & Developers
Bandra (East), Mumbai - 400 051

Subject : Regarding the stalled redevelopment
project of Mahatma Phule Housing
Society A-1 Building under the Slum
Rehabilitation Authority (S.R.A.)

Respected Sir,

The project at the subject location was initiated by
you under the Slum Rehabilitation Scheme following
July 26, 2005, specifically around the years 2006-
2007. However, despite being underway for the past
15 years, the project has not yet been completed.

Through your agency, projects for two buildings, A-
1 and A-2, were to be constructed for our society at
Mahatma Phule Nagar, Kalina, Santacruz (East),
Mumbai - 400029. While the work for Building A-2
was completed in 2017, the work for Building A-1
has not even begun.

We are bringing this to your notice because, despite
contacting your office multiple times on behalf of the
society, we have not received a satisfactory
response. Approximately 50-60 slum residents at the
aforementioned location are living in extremely
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miserable conditions. All the huts are in a dilapidated
state and are on the verge of collapsing, posing a
risk of unexpected accidents. For the past 5-6 years,
rainwater has been entering the residents' homes
during the monsoon, leading to various health issues
and illnesses.

Therefore, we request you to consider the
seriousness of this matter and complete the A-1
building project as soon as possible.

Yours Faithfully,

Mrs. Saroj Trimbak Dhul
Chief Promoter
(Mahatma Phule Housing Society)

T.C
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